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BEFORE THE HON 'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE.

ORIGINAL APPLICATION NO. 50/2024 WZ
(EARLIER O.A. NO. 89/2024 PB.)

News item titled “Sand mafia builds, roads, to riverbed officials,
unearth, it” appearing in the Times of India dated 03.01.2024

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4.

I, Sanjay Daine, Aged about 54 years, Occupation- Service as
District Collector and District Magistrate, Gadchiroli, Dist.

Gadchiroli, Respondent No.4, do hereby state on solemn affirmation

as under:-

L. I say that, this Original Application is registered Suo-moto on the
basis of News item titled “Sand mafia builds, roads, to riverbed
officials, unearth, it” appearing in the Times of India, dated
03.01.2024. The Hon’ble National Green Tribunal, Principal Bench,
New Delhi, by order dated 01.02.2024 taken the suo-moto
cognizance of the news item. I further submit that the Hon’ble
National Green Tribunal, Principal Bench, New Delhi had found that
the news item raises substantial issue relating to compliance of
environmental norms and pleased to implead me as Respondent No. 4

and by issuing notice sought the response before the appropriate

bench of the Tribunal.

2. I say that, by order dated 01.02.2024, the said matter transferred to
this Hon’ble Tribunal. On the scheduled date i.e. on 09.05.2024 as
none has appeared from the side of Respondent No.4, this Hon’ble
Tribunal by order dated 09.05. 2024, directed the learned Registrar of
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v I8 Iribunal to ng therein
S
-? end a 1400 the respondent no. 4 directing therei

£ ensure thej :
(=) U—% 5 3 I presence before this Hon’ble Tribunal either in-person
Bhe of t 3
¥ rough their counsel on the next date along with the reply

: ffidavit ; o
‘$ idavit in the present application to be submitted within two weeks

" Al
AgvLo positively,

failing which an order for personal appearance before the
Hon’ble Tribunal would be passed.

3. The Answering Respondent No. 4 most respectfully submitting its

response as under.

F S

- I say that, in compliance with the order passed by the Hon’ble
Tribunal, the Additional Collector, Aheri, instructed to the Tahsildar,
Bhamragad, Circle Officer, Bhamragad and Talathi, Bhamragad to
conduct spot inspection and file report. Accordingly, they have
jointly conducted a spot inspection of the site in question on
29.12.2023 and observed that, at Paralkota River unknown sand
mafia has illegally done red soil excavation by cutting trees from
dense forest area and made a temporary road in Parlkota river bed
and transported the excavated sand in tractors. It was further found
that near about 65 brass of sand excavation done by unknown persons
illegally from two spots. Further near about 60 brass of soil has been
excavated from the riverbank by the unknown persons and the road
was constructed. Hereto annexed and marked as Exhibit R-1 is the

copy of spot inspection report.

5. I say that, the Surveyor from the office of Dy. Superintendent of
Land Records, Bhamragarh has conducted measurement of the
disputed site on 05.01.2024 wherein it has been found that the
disputed site measured by the Surveyor does not lies within the
jurisdiction of mouza Hemalkasa village but it is found to be situated
on the boundary of the Bastar District of Chhattisgarh State. The
measurement map of Village Hemalakasa shows that, the said area
falls under the Forest Department (Jungle Sarkar) of Chattisgarh State
and the same is not included in any village boundary of the
Gadchiroli district. It is most respectfully submitted that the

illegal
temporary road constructed by the unknown persons and the illeg
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€xcavati i i
‘:- tion of sand 1tel IS not situated in Bhamargarh Taluka of

Gadchiroli District,
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5';5':\~~‘1‘\-\§"“§/§ y that, after the spot inspection, the Circle Officer, Bhamragarh
Sy Talathi, Bhamragarh by letter dated 11/03/2024 have been
directed to lodged FIR against the unknown sand smugglers at Police
Station, Bhamragarh and submit the compliance report thereof.
Accordingly, Talathi, Bhamragarh on March 13, 2024 lodged the
F.LR. No. 14/2024 in the Police Station, Bhamragarh and as per the
report submitted by the Police Station, Bhamragarh by letter dated
20.05.2024, the said offence is under investigation. The copies of
F.LLR. No. 14/2024 and communication dated 20.05.2024 are annexed
herewith and marked as Exhibit R-2 colly.

7. 1 say that, as the disputed site is falls under the jurisdiction of the
Bastar District, Chhattisgarh State, this office by letter dated
24.05.2024 communicated to the forest department Bastar District,
Chattisgarh State to take cognizance of the said illegal sand
excavation and take further necessary action. Hereto annexed and
marked as Exhibit R-3 is the copy of letter dated 24.05.2024.

8. I say that, on the scheduled date i.e. 09.05.2024 as nobody has
been appeared from the side of Respondent No.4, the Hon’ble
Tribunal directed to the learned Registrar to send a letter to the
respondent no. 4 directing therein to ensure their presence before
this Hon’ble Tribunal either in person or through their counsel on
the next date along- with the reply affidavit to be submitted within
two weeks positively. As stated in the above mentioned paras, the
site inspection has been made and FIR also lodged against the
unknown persons, however due to the work load of Loksabha
General Election-2024 and all staff engaged in election work and

hence, the reply remained to be filed on behalf of Respondent No.4

: . in filing
within stipulated period. I apologize for the delay 11

_——______
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Deponent
Date:- (Sanjay Daine)
Place:- Collector, Gadchiroli.

-VERIFICATION-

I, Sanjay Daine, (I.A.S.) Aged about 54 years, Occupation-
Service as District Collector and District Magistrate, Gadchiroli, Dist.
Gadchiroli do hereby state on solemn affirmation that whatever stated
here in above is true to the best of my knowledge and based upon the
information derived from the official records available to me and the
contents therein are as per my information are true and correct.

(Sanjay Daine)
Collector & District Magistrate, Gadchiroli.

T0JuN 79,
I know the deponent
BEFORE NE
(Adv. S. B. Vaidya- Pandit) Savita
AD E & NOTARY

GOVT. OF INDIA
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Panchnama

i Q
f 2.5 LT ; heri, it is
Y ;!\ @.»-j’%fiaEW 29.12.2023 along with the Ton. Additional Collector, A

f SE e ov of

/Tound oy

o : o ananguda village, the
the southern direction ol the Palkota river from Koyanang

J . . rcate a road in
Nala meets (e confluence where excavates the soil on the river bank to ¢

the riverbed and excavated the sand,

- bty f soil on
On the spot — it is found that, by cxcavating approximatcly 60 brass o

: . . nk and
the river bed, unknown persons made a road through the machine in the river ba

approximately 65 Brass (Sixty Five Brass) of sand were found to have been mined. It is

forest arca ang not included jn any village.

The above Panchnama hag been read and printed correctly before the attendce,

Signature with the name of the attendee

1) Shri. Naresh J.Vate Circle Officer Bhamragad - Signed

2) Shri. Rayal Talade, Talathj - signed

3) Suraj Vijay Alam - signed



FIRST INFORMATION REPORT

qfgeft @ae
( Under Section 154 Cr. P.C.)
(YTt afier ARSI F7w 44 ¢ AT )

2024 * FIR No. 14/0024

AN/ 05N
S. Bhamragad *Year -

N / e
19/ * Dist- Gadehingli®
2. <xapfAct, !ndiﬁ{;]’:'nnl Code  *Sections- 379.

sfafraw FTH
(b)*Act  ---- *Sections
sfafRaw FAH
(c)*Act - *Sections -
EIPIERL] FeH
(d)*Other Acts & SECHONS +v v vvnossiseoaspaniosrinpniass
T AffATw T+
3. (a) *Occurrence of Offence : L3J b VR * Date from ..o
AT g ELSS AT AT
T PEHOA vy isinsisminbonimnsuamsnassisinees * Time prior (o 29/12/2023
T At A
(b) Information received at P.S. Date : 13/03/2024 * Time: 12.45 hours
1872024 *

(a) General Diary Reference Entry NO. (§)

* Written / Oral

4. Type of Information : Oral Report
Eeidkiell

Form:1-A

No. 0040126

A A

* Dalte © 13/03/2024

..... *DateTo..........cnt
1P A
* Time To 16.00 hours

ket

"

Time 12.45 hours

D

western side at about

qTfgA=T T
5. Place of Occurrence : (a) «Direction and Distance from P.S. away from P.S.Bhamragad to
25km. Beat No. ..o
gz BT rfRre BT T A TFEAAT T
(b) * Address: at Bhamragad towards Hemalkasa to Khandekasa road
(c¢) *Incase Outside limit of this Police Station, then the
A7 TR STATSAT ZEAT AT SHeAT . =T wfere ST AT
MametiE P B st R amowceymsim B R s s SRS Distcd b e et )
6. Complainant/ Information :
(b) Name: Raval Maroti Talande
C1E]
(c) Father’s / Husband’s Name Maroti Talande
e/ 7= AT
(d) Nationality: Indian

29 Years

(d) Date/ Year of Birth :
we ATaE /7

(e) PassportNo.: Date of Issue : ---

T % far arita

(f) Occupation : Service. (Talathi Bhamragad)

REEIRS

g
Place of lssue @ ---

Bhamragad, Tah. Bhamragad, Dist. Gadchivoli.

(g) Address : Tahasil Colony,
qdar
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Form:1-B

s . Unknown absconding persons,

/ Suspected / Unknown accused with full particulars

Wﬁﬁwﬁmwﬂ*ﬁmmmvﬁ?

)
Detailsto "Kﬁo

X R SauT ST 30T S aweier .
*Sex *Date / Year of Birth *Build *Height in C.m.s. | *Complexion | *Identification Mark (s)
fofer SeHARE ;I arur 3 @ o e, aof Nea
(1) 2 3) 4) (5) (6)
*Deformitics / Perculiarities *Teeth *Hair *Eye *Habit (s) *Dress Habits I
=591 ) af¥sedr ard & E) aadr qrem@rear gaay \
[ %) (8) Q) (10) an (12)
*Language / Dialect
TS &elT 7T PLACE OF
*Bumn Mark *Leucoderma | *Mole *Scar *Tattoo
sTTSTeardy &3 i gor aiigor
ot
l (13) (14) (15) (16) a7 (18)

These fileds will be entered only if complainant / information gives any one or more particulars about the suspect
This will be used only for the purpose of preliminary retrieval to assist 1.O.

5T qFE ) @A g e gt | AT st rerdie ariedt R @ werEr, aew siewss i

A database created will subsequently link one suspect in several cases, if any.
T FHIT AT AT TR STETT AT T67 TR qEWIT F T,

A Comprehensive and complete data on all fields will again be prepared when any accused is arrcsted irrespective of

previous suspicion.

T TR Tt ATRT SATAGT HUrfATH A2 FUATE TEA ATIAN T TA FAT,

8. Reasons for delay in reporting by the Complainant / Information : Immediately after report



9. Particulars o@
1) 60-Brox Soil\\vorth of Rs. 36,000/-
2068 Bross
40, V0!
Tﬁﬂ?ﬁwﬂ AT ( ATAVAE JTEATT, FAAT AL ATEIAT )
St ! ;
kr’«"?of:i'l Value of preperties stolen / involved :  Rs. 75,000/
- STERLSEAT / S AT U e

. *Inquest Report / U.D. Case No,, Ifany ; --

AIONAYOT HEaTe ;, P B Ta0T & X HHoATH
12. F.I.LR. Contents ( Attach separate sheets, if required )
Said incident occurred at Bhamragad jurisdiction to the Hemalkasa bridge to the road of Khandeksa
towards Sangam of flight of stairs leading down to river. There is government soil and sand theft

worth of Rs. 75,000/- by some unknown persons to their vehicles

afgear @ fdhaTd ( HTaege HACATH_ T H1ITE SASEAd ).

13. Action taken : Since the above report reveals commission of offence (s) w/s as mentioned at Item No 2
registered the case and took up the investigation / directed Rahul Lokhande Rank P.S.I.  to take up the

investigation to P.S. Bhamragad, on point of jurisdiction
Hololl HIAATET - 91 5 ALY AHG, holedl oAl HGRTY G a8 HEATAawd [Gga ATedqHD

Geh{UT sAigael 0T T A gTal 8ol

TT=AT ATETY & BT BuaTar &R e ) e aRuaTd Al
L 07 (L5 i 5 CCICE SR SRR R R o, e ' :
F.IR. Read over to the complainant / Informant / admitted to be correctly recorded and a copy given to the
Complainant / Informant free of cost.
Ife el @R FPRERTAT ) TaIaT T Grafae SRR Aigdel e Al Ay dhel 0T THRERTET /
e 9 ARd feel

Sd/- Sd/-
14, Signature / Thumb impression Signature of the Office Office - Of - Charge Police Station
Of the Complainant / Informant Qe sroarar gl St FE
FFRERT eI FEY/3TSaTar SHT *Name : Deoraj Talande
Aad
*Rank : NPC. No/1648
GEATH FATEH

I5. Date & Time of dispatch to the court : 14/03/2024 at about 11.00 hours

Frefa usfeo aliw g 3s



Office of the Police Station Bhamragad (M.S.) '

Email-psbbhamragad04@gmail.com \’

Contact No. 07134422053 \%

" Date: 20/05/2024

No. 653/2024

To,
Tahsildar,
Tahsil Office, Bhamragad.

Subject: Progress report in Crime No. 14/2024, u/s. 379 1.P.C. registered at P.S.
Bhamragad.

Ref’nce: Our Letter /Bail/ No.281/2024, dated 17/05/2024.

Respected Sir,

In respect of above subject and our reference letter, it is submitted

that, on dated 13/03/2024 on the oral report lodged by namely Royal Maroti

Talandi, (Talathi Bhamragad), in Bhamragad Police Station. On the basis of the

report the offence registered in P.S. Bhamragad vide Crime No.14/2024, under

Section 379 of .P.C. During investigation the Investigating Officer recorded the

statement of witnesses, he also searching absconding unknown accused, he also try
to secret information in vicinity about accused.

The investigation is in progress and continually investigation going

on. Hence, submitted.
Sd/-

( Sanjay Mogle )
Police Inspector,
P.S. Bhamragad



OFFICE OF THE (:‘!)§LEC1‘()R, GADCHIROLIL.
(Mining Branch)

Complex Aren, Gadchiroli, Pin -« 442605

Emai id- mininggad@gmail.com

Date 24/05/2024

Divisional Forest Officer,
Bastar, Dist, Bastar,
Chhattisgarh State.

Sub:-  Original Application No.50/2024 wz Earlier OA No.89/2024 EE/
News item titled “Sand mafia builds, roads, to riverbed officials,
unearth, it” appearing in the Times Of India dated 03.01.2024

L. The Hon’ble National Green Tribunal, Principal Bench, New

Delhi, order dated 01.02.2024.
2. The Hon’ble National Green Tribunal, Bench at Pune, order dated

Ref:-

09.05.2024

In reference to above said matter, it is inform you that the Hon’ble
National Green Tribunal, Principal Bench, New Delhi by order dated
01.02.2024 had taken the suo-moto cognizance of the news item titled “Sand
mafia builds, roads, to riverbed officials, unearth, it” appearing in Times of
India dated 03.01.2024. The Hon’ble National Green Tribunal, Principal
Bench, New Delhi had found that the news item raises substantial issue
relating to compliance of environmental norms. During the course of enquiry,
it has been revealed that the disputed site measured by the Surveyor does not
lies within the jurisdiction of mouza Hemalkasa village of Gadchiroli district
but 1t is found to be situated on the boundary of the Bastar District of

Chhattisgarh State. As the disputed site falls under your Jurisdiction, you are
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LPun ned to take cognizance of the said illegal sand excavation and
of
No 15@@?{1 ﬁcf ecessary action in accordance with law.

'

"v % TaEa ) =
osures- As above, %Mb

Collector, Gadchiroli.



